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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BEINCH
NEW DELHI.

FEGN.NC, 0.A.1517/87. DATE.OF BDECISION: 10,2.15993
V.Ke Sharma, S eee Petitioner,
Versuys

Union of India,

through

Ganeral Manager,

Northern Reiluay,

New Ualhi, ses tespondent,

CORAM: THE HON'BLE MR, JUSTICE V,S. MALIMATH, CMAIRMAN,
THE HON'BIE MR, 5,R, ADIGE, MEMBCR{AJ.

for the Petitioner, " eee 9Tl 3.Ke Sauhney,
' Counsel,
For the Respondent,  eee 3hri O.M, Moolri,

Counsgsl,

JURGERENT (ORAL)

{8y Hon'ble Mr, Justice V.3. Malimath,
Chairman)

The grievance ef the pétitianer is in regard to
the impugned order dated 13,4,1987 uvhereby he was declared
unsuitable for promotion to the post of Chief Farmanent
Way Inspector in the scale of Rs,840-1040, This was on
the basis of some adverse confidential entry, The petitioner
relies upon a éommunication Annexure A~3 which saye?

"1t is c¢larified. that no adverse entry for the above
period were received from your cffice for communicating

to the employee®,

- -~

2. It is, therefore, clear thalt the adverse entry was

not communicatead to the petitioner, No adverse entry has

)

been relied upon or filed slong with the reply, Hence, -uwe

Y shall proceed on the bssis that thers was no adverse entry

™




S

against the petitioner, Theipetitioner has préyed in this

cass for g direction to the respondents to accord him promection

in accordance with léu. ‘Hence, this petition is sllowed and
the impugred order dated 13,4.1987 declaring him unsuyitsble
for promotion is hereby quashed, 'The respondents are directgd
td'consider his cass‘fnr promction anﬁ if Ha is found fit and
éuitable, accord him\prometion &nd consequential bere fits

including senierity and monetary benefits flowing from the

same within Foui-months from the date of communication of the

crder, Neo costs, ’ ) .\ '
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